
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 
AT HYOERABAD 

CA No.188/91. 
	 Ut. of Decision:11-3-1991. 

1 .Smt.E.Kslevathi 
2.T.Anil Kumar 	 .Applicant 

Us; 

District Employment Off'icer, 
District Employment Exchange, 
Warangal. 

Regional Oy.Director of Census 
Operations, Municipal Guest 
House, Hanamkonda, Warangal. 

Director of Census Operations, 
Somajiguda, Hyderabad. 

...Respondents 

Counsel for the Applicant 	: 	Shri G.Vidyasagar 

Counsel for the Respondents 

CUR AM : 

THE HUN'BLE SHRI 8.N.JAVASIPIHA 

THE HUN'BLE SHRI D..SURYA RhO 

Shri Narem Ohaskar Rao, 
Add). .CGSC 

VICE—CHAIRMAN 

MEMBER (JUDICIAL) 

(Order of the division bench delivered by 
Hon'ble Shri D.Surya Rao, Member (3) ). 

The applicants herein are aggrieved by the action 

of the 1st Respondent in not sponsoring their names for 

temporary appointment for the vacancies of Tabulator, 

Checker and Supervisor.in  the office of the 2nd respon- 
	4- 

dent. It is alleged that the 1st applicant has registered 

on 20-9-88 
on 28-11-1990 and the 2nd applicant registered/with the District 

employment exchange, Waranal.GThe 2nd respondent had 

An vMpnoL4I.nr&S%p 
notified ?et sponsoring candidates for the post of Taulator, 

Checker and Supervisor. Applicants allege that two persons 	• 

contd...2. 
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To 
The District Employment Otticer, 
District Employment Exchange, Warangal. 
The Regional Dy. Director of Census Operations, 
Municipal Guest House, I-tanamkonda, Warangal. 

The Director of census Operations, somajiguda, Hyderabad. 

One spa copy to Mr.G.vidyasagar, Advocate 
Race Course Road, Old Malakpet, Hyderabad. 

One copy to Mr.N.Bhaskar Rao Addl.CC3SC. CAT.Hyd.Bench. 

One spare copy. 
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Uuniprs to the applicants( i.e. persons who were registered 
vIS 	 am2 £aaAe$L IC.smev 0- 

subsequent to the applicants)kwere sponsored by the 1st 

Respondent.Oespite oral requests made by the applicants, 

the 1st Respondent declined to sponsor the names of the 

applicants. It is this action of the 1st reondent in 
&VYt,flJ 2j*wt#n.f /tArtrt /sw. 4V éø Ihgaa  

not sponsoring thei names of the applicantsk M' illegal, 

arbitrary and offendf article 14 and 16 of the Constitu4- 

Gftd 
tion of India.i therefore seeks a direction to delcare the 

action of the 1st Respondent for not sponsoring the names 

of the applicants for the past of Tabulator, Checker and 

Supervisor under the 2nd Respondent as iliega.and also 

to issue a consequent direction to the 2nd respondent to 

consider the names of the applicants for selection and 

appointment to the post of Tabulator, Checker and Super-

visor. 

2. 	We have heerd Shri G.Vidyasaqar, learned counsel for 

the applicant and Shri Naram Ohaskar Rao, learned standing 

counsel for the Respondents 2 and 3 and Shri O.Panduranga 

Reddy, learned special counsel for the State Government. 

On a consideration of these facts we direct, the 1st respon-

dent to sponsorV the names of the applicants, if the persons 

who have registered subsequent to the date of registration 

of the applicants have been sponsored by him.and if the eppli- 

cents ful-fill the qualifications .prescribed by the 2nd 
4—as 

Respondent. Abebr.*LngJy application is disposed-of "with 

these directions. No order as to costs. 
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(e.N.JRYASII'IHA) 	(D.SURYR RuiO) 
Vice-Chairman 	 Member (3) 

Dated; 11th ('larch iggi. 	-P 04 ") ~~A
_ evil 	 Dictated in Open l!ourt 
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IN THE CENTRAL AUIINISTRATtVE TRIBUNaL 

HYDERABAD BENCH HYDERABAD 

THE HON'BLE MR.B.N.JAYASIII.IJ.iA 	V.C. 
AND 

THE HON'BLE MR.D.SIJRYA MO : M(J) 
At'fD 

THE HON'BLE MR.J.IIARASIMHAMUPJ'Y$M(J) 

THE HON' BLE MR.R1BALASUBR4aNIZAJç.M() 

Dated: (t -) -.1991. 

0Ths 7 JUrQMENT: 

M.A./R.A. /c.A. NO. 

in 




